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 This is an appeal filed by the assessee against the order of the CIT 

(Exemptions), Hyderabad, dated  30.11.2015. 

2 The notice dated 19.7.2017 fixing the hearing on 10.8.2017 sent by 

Speed Post has been returned back unserved with the postal remarks 

“Insufficient name and address”.  The notice was sent at the address 

given in Form No.36 by the assessee filed before the Tribunal. No other 

address is placed on record by the assessee.  Under the above 

circumstances, we presume that the assessee is not interested in 

prosecuting the appeal.  While taking this view, we derive the support 

from the decision of the ITAT Delhi Bench in the case of Multiplan (India) 

Ltd., 38 ITD 320. 
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3. In the result, appeal filed by the assessee is dismissed. 

Order pronounced in the open court  on   10 /08/2017. 

 

(Pavan Kumar Gadale)                (N.S Saini)            
JUDICIALMEMBER     ACCOUNTANT MEMBER 

Cuttack;   Dated         /08/2017 
B.K.Parida, SPS  
Copy of the Order forwarded  to :  

 
 
 
 

 
 
 
 
            BY ORDER,                                                      
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